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Tharae are 22 apolicants in this application who have

gn unrar *he rasuondents for various

worked as daily-uage Postm
perinds since 1980/1983 and they are continuing aven today in
t hat capacity. ‘Thay hav e prayed in this application rhat the
raspondent s be difected to modify the scheme oreoared by t ham
for peqularisation of the ggrvices of casual 1 abour er Sy t hat
they be qranted t emnoT ATY st atus on the nosts ON which uere
working and that they b8 gqiven all the panefits enjoyed DY

y Government servant s,

t emporar
2 Je have gone through the records of the case and have
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e 1garned counsael for hoth the parties. On 17,12.9
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the Tribunal passed an interim order to the effect that

in case the respondents wish to fill up the posts of
Postman, they should keaep 22 posts vacant, The interim
order has, thersafter bean continued till the case was
£inally heard on 8,1,1993 and ordars rasarved thereon,

3. The applicants have annexed to their aoplication a
cony of the julgement dated 18,5,1990 in 0A-?2179/89

(Shri Mavlesh Kumar and 24 others Vs, Union of India and

Ot hers) in which the apolicants had orayad for reqularisa~
tion of their services in Group 'D' posts, The Tribunal
diracted the respondants to consider the case of the
annlicants for regularisation in accordance with the schems
to be nrepared by tham as per the directions of the Supreme
Court in the case of Daily-rated Casual Laboursrs Vs, Union
of India, A.I1.P.1987 S,C. 2342, The resnondents werae also
direacted to give to the apnplicants at least the minimum nay
in the pay-scale of reqularly employed workmen till t heir
absorption in regular posts, Such of those anplicants as

Fylfilled the requisite qualifications For'regular anpoint-

ment wunder fhe Racruitment Rules, should be considared for

anpointment in accordance with the Rulss, N
in the instant case
4, The admitted factual position/is that the applicants

were angaged as daily-wage Postmen, They are being naid on

the hasis of tha minimum of the scals w,e,f, 9,2,1986, They
>
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are also being paid HePa B0 /CuCufe w, 8. F, 9.4,1987 calculat ed

on the basis of the minimum of the roviced scales plus

D.4, admissible under the Rules,

5 The respondants have prenared 3 schema For‘regularisation
of casual laboﬁrers entitled 'Casual Labourers (Grant of Tenporary
5tatus and Regularisation) Schene, What the applicants are
oraying for in ths pressnt apqlicétion is that having regard

to their leng neriod of service in the nosts of Postman, thay
should be regularised in the said posts, Fop the said posts,

the respondents have made Recruitment Rules entitled 'The

Indian Posts & Teleqraphs (qutmen/mailguards) Recruitment

Rules, 1969, according to which, the oost has been classified

38 non-gazetted ministerial post, The educational and other
qualifications required for appointment is middle school pass
from a raecognised 3card, The mathod of racruitment ig 50 nar
cent by diract racruitment and 50 par cent hy nromot ion,

failing which, by diract recruitment, Permaﬂent/quasi-.

nermanent Class IV officials who qualify in a denartmaental \&A
taét, are eligible for osromotion to the extent of 57 ser

cent of the posts,

6e The learnsd coume el for tha applicant arqued that in

tha case of Daily-rated Casual Labour employed under the -
P&T Dapartment, the Supreme Court had dealt with not only

the case of casual labourers, but also of all the categorias
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of workers, namaly, unskilled, semieskilled and skilled,
It is true that the Supreme Court has referred to these
three categories in para.1 of its judgement, However,
in the onerative nart of the judgement, wherein the
rasocrdents have bean askad to srepare a scheme, tha
directio? is canfihed to only the case of casyal labourers,
as is clsar from the follouings-

"Je, therasfora, dirsct ths respondents to prapare

a scheme on rational basis for absorbing,as far p

as possibls, the casual labourers who have bean

continuously working for more than one ysar in

the Posts & Telegranhs Department ",
6. The post of Postman is a Group 'C' nost for which
recruitment rules exist, as already stated abovs, Reqular
Class IV staff who qualify in a degpartmantal test and Fulfil
t he essentiél qualifications, are eliqgible for promotion to
tha promotion quota of Postmen which is to the axtent of
50 per cent, For direct recruitment to the extent of 50%,
they can alsoc apply,
Te In the instant casae, the respondents have statad that
the applicants did not appear in Group '0' Examination in

1991 sven though they uere given a one-time age/Employment

v uerrd - B

Exchange sponsorship relaxation, There is nnthingifo

dishelisve this version, dccording to the respondents,
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the applicants ars working against leave vacancigs of Postmen
for short periods,

8. In our opinion, appointment to the posts gf Postman

on regular hHasis being governed by statutory racruitmaent

rules, the schame prepared for regularisation of Casual

tion, Admittedly, theg respondents have given to the
aoplicants all the benaf itsg envisaged in the scheme for tha
Casual labourers who have been qgranted temporary st at ys,

Their regularisation in Group "' posts andg anpointment to
Group 'C' posts would depend on the availability of syfficient
number of vacancies and in accordance with the relevant rules
and instructions issued by the Government, In the facts and
circumst ances, we “irect that they shall be given more
opportunitias to pass the required 8xamination, The‘aopli-

cation is disposed of accordingly, The interim order passed

on 17,12,1991 jsg hersby vacatsd with the aforesaid obsarvations,

There will beg no order as to cost s,

g. A e L . &%}

(B.N. Dhoundiyal) ) (%7 (P.K, Kartha)
Administrative Mamber Vice-Chairman(Judl.)
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